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ACA/ORDER

PER RENU JAUHRI [A.M.]: -

The assessee has filed an application seeking extension of stay on

recovery of outstanding demand for AY 2015-16.

2, Before us, the Ld. AR has submitted that the assessee had been granted
the benefit of stay by the Tribunal in SA No. 25/Mum/2024 vide order dated
23/02/2024 for a period of 180 days. In this case, the appeal is still pending on
the request of department as the SLP in the case of Rocca Bathroom Products

Pvt. Ltd. filed by the department is still pending before the Hon’ble Apex Court.
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Accordingly, the hearing of the case was adjourned sine die by the bench on
08.05.2024.

3. We have heard the rival submissions. Since the delay in hearing of appeal
is attributable to the department as it has been seeking adjournment for the
reasons stated hereinbefore, we are of the considered view that the assessee
deserves the benefit of extension of stay on recovery of outstanding demand for
AY 2015-16. Accordingly, stay is further extended for a period of 180 days from
the date of this order or till the disposal of this appeal whichever is earlier.

4. In the result, the stay application of the assessee is allowed.

Order pronounced in the open court on 23.08.2024.
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